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st & geemEre #
raat fet ¥ qg fear & o

. ot gwAdad  Aue g1Rd
(fagre) : =g feedy & ggfear 2
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RESOLUTION FOR ESTABLISH-
MENT OF SEPARATE DEVELOP-
MENT BOARDS FOR VIDARBHA,
MARATHWADA AND THE REST OF
MAHARASHTRA

To Y HREA (AYAT)
IqqNTSTEr  REley, &  fawRfafad
5T Juferd #ar § ¢

“zv wEl A ST § TEd gue
fx :
yreg ¥ dfqam & wawee

371(2) ¥ faey, yosavsT

T 99 wgraw ¥ fau

gav-HAn fqara et #

TqeAT 3y fave suEey §;

U fagre qTw FOw

¥a 8 o gxew qrfe far

q1 fwxa® Ca qEl AN

AT v 1 fawfon

Foawg A, ;e
foewr e =wwl A ¥W
ghafae arfrer ¥ S gU
Wt o T wweT F
R, fra awr am
aga i farmt ot ar, sl
R AT FE a EArfoq
A w3 waw

 HAqifed IoTeg Wi IFT aFeT
g ¥ wealase &H TRWT AT
qfx § siqrarar fawra %
I T Ffewriga dq1 |

fatax faoems sqca &

ag gqr fawritw W@ § 7
wgrtrw;%ﬁfazw, USATST HIX

!

Re. establishment of sepa- [ RAJYA SABHA ]

Vidarbha, Marathwada
and the rest of
Maharashtra

Tirw At ¥ faq sz
ST (fap| arg
woifes fee s =ifeg
afy 3 &7 d@ wlw @
gifaw #IT e faarg
T g% "

276

IYaNTEIT WEIRA, TEN & T -
¥ fo z@ www W F TR WY
wy ygt Jufeas @17 a1 weATT ¥
faor zwwr & #5ifar § G S_W
8 Wy § S oAgase ar foger
W &, ¥iFF T FIWAW WS
wgt Sufeaq wgf § WX vy fdandy
FII WWT ST OF IO @I
FITTTM JTET T E 1 WA FY
AFA W IQHT H79T qOA K o
WAt glaT ¥ 1 §EU W g9
HHFAT UF ATG FIET & WX F@Y W
F AT TAT AW AT g & )
B9 4% WgY 9 fx wwTua of wgr
vifeds g Faife § 98 3 wn®
A 7y & o TR AWATT ¥\ AR
A 7R | F wAar g e
HAT ST ERIR @I WNH g9,
afwa wrre wqaa ) ufdeafa &
g F aron faadr dmar 3,
fasdr wfe &1 foadt s =@
GEICHE M COEACIE TIRE L I A
FA! WiEY I e F A FT
qGT | sAAr qR GRS & FEN
HATEET g |

aa TIE Faq  HEraE - 2
qar Wy weEt B A mear nfgd
Tw ® oSy ooy ﬁﬁﬁﬁanm%ﬁ
THqiaT E f a8 Nedia 99a7 M-
arat @ gd® & 1| weraes & fagm-
#av T uw s miva g & #ie

EFdl QYRT ¥ WA u¥A & forg
qsr far & f@s &) waw ¢ =
g gwmar &1, §q@w ar, {1eday
31, fawrg # N AU ¥ gay
gt § afefaa &% Fr omwien w1 -
W ag Wwd § B ogma oW
wendt & s @ feeafen ww@r g
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94 AT F FEeA ¥ THrAG)
T FAAT GATIZT &Y | TFAAAT FT (4
AUAT F fad AT BET FT ST
& w4 9r, afes W W faww
SfF7 FAT F WO, WA F FCT
nI8Z 3 A5 AT IAF I A ;0
R QI T3AAN FT ST ¥ 97 )
qrr & 3 gRAT FI TR AGR
sa17 &Y famw @ {gegenw &
dan wam 3 dEw S AE gar
@ g 7,42 & gEd waH ag
d I qX q¢ fagr T g,
fTAF LT T IW F qAGT 5T F
T, qifeq @, "wAT e F
AN, AJT-HAT GEICHT F AT
af gz gIEY, WA qF ] v F
@3 30 {559 43 F weq # ag
w¥agA faqr w40 ar & ag sﬂ
344 T IF A g, S fwsT
AW & AT & agr A [W ¥ AT
AT FIAIAAr AT NAW § IT G
¥ fa7 aqfas ®7 ¥ 0@ YT @
qB AAF F A qE @ mmﬁu
AT R AP /ST T SET
AL TF T 404 &Y, TR aqfacﬁm
Fr afF4r g€ T | w9 agr o
qudr agitrat ¥ frar @ (F 9w
F AIITT AT 1 H AWM srawA
¥ 4y I wAe Y wodr s # qgd
X A AT T AWM WA AR
WM F AT W ﬁrq% ENCUREC G
Y OF A7 SPEFT 3§ A @I
&7 31 2z AAD A FO AN A
¥ YT A 4 IF FwfEr @AM
3T FCH TF FI0 T AZAT A0AY
¥ 37 3w H Qe A fAT F wiew
ag AIRA A oT4ar ¢ HT AR
g & fr i A el g o«
X g3t § s wfgr afw wq
§ FYE A A 0 e wvatear
¥ 2E gz 7 9 A 7 frer o
o ﬁ%‘fﬂ' w1 AfFI IT F NG G
¥ I A M, A WA Ffm' &1
ST TACN AN ITF I 3T F
WAK F AL At G @ A
o wY oWk & F oqzF zaaw
fas a8 g Fradi daadfy arqar
Wﬁﬂ’fﬁl forg e F1 ferd

and the rest of
Maharashtra

cfas wema & & 41, g€ enta
FHET ¥ A @fedf ¥ driﬁftcﬂ-é
F W IFYT 1 H 99 103
B 104 TR Al qEAd FIEF - T4
m:farrm.ag forer gfee & =g
Geaadls GidAT # F AT NG €
3q% qai { N IgH agr g fr g 4
IS 47 & AW F W9 G R
g1

I will quote certain points; not all,

TP 98T wIWT H UE H T
mr g i—

“The pattern of growth envisaged
for the Seventh Plan is expected to
contribute towards the reduction of
inter-regional disparties in the le-
vels of development.”

IT SN aEd H g T g
N Uw HEIAT &, A HEIES,
BICIEIEH HAHTAAT T 3ud ™I
F YU AT EEI-IHT @A H
frar s 1 g Fr 7 gleeAt @
fasre famar wqr § g g
84, qqU & WAT qWN w:fr RIT
NG AT § wE YT &1 W gAY
¥ Ewafsz%mwr%fmgw
qa fye? oWl ¥ Ffw gEad
IqAST FUAT .sr:r%r o7 7@ WA
AT A1 wEgew WEM g I N
faama wbFar we ) T 1 foen
T A glee u o# AT 9 SarEn
grd fon 9 f& fow ¥ aww
fren & waR ¥ oF TRl T AW
or oy fa wref faar @ g WK
fg & FCT F sfr faarg v S
¥ oerfEar @ Srg | xF OFLOT q_
IZN ¥ & fr @ ¥ STW w@d
fw f‘er:r & a'ar q:ffnfmn
T F g0 IW@T qa F aOF AR
a7 rﬁm F TR FHEAT A A
W =@ qX Er g, oFandar #,
gatiin itz syax gfe § faama &
fera az sfwar 3w &t oW q o ¥
agg A 1| TH ¥ TR % F fw
gH WIS WY 42 & T F A AN
A F AR A T TG T F
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aaﬂ‘é’rqurgl ag o1 al
T Oy 9w ad & f5 1985 @
1990 &% WA el Godf GFFGE
AT ¥ o gn AT F) 3@ are a
fors aam ws <gr & 1 1 # "iwa
g 13 ag 0% aga o7 §EE §
W FY THEHA ¢ W WY X
FgT Q WI arEr Agk § W Ay
oRERAT A1 AU o B gwdr @
f= Eragtsra‘!rfmaﬁsrfmtﬁ
7ggg ¥ o ag dw ¥ fawrw #
T €1 BFSIT g SaAl ) whhiRie
g ST & wguw § e ¥ gEl
g #lv I AR ar @R Av 97 ARG
g1 agl ¥ avfer ag wege aw
@3 ghh avg & amfew 8 N
fo faama & sfFar & goe 1 € )
ag aurar w1 SRT Fgd A Ad
T | GHIAAT Y afsrar @ FawE

Fafe & T saTg #r T e
gtrwwﬁzrgar@'rﬁmg.m
T8 S&TF A W fa@y F fog
ggwélmmawmma-«a

faw, o =€ gratTfas guar
gfer & waaﬁmrmﬁ%
it F FATTEITAT &, T

373
|

'~;afsaaaq%@vra’rn§rmgfm :

ﬁ‘ﬁa’gs&arawﬁqq’ammg
7 wgus fagdss ¥ 26 gad,

and the rest of
Maharashtra

1984 ¥ ux swmy gEawnfa
g forar | @@ SE@E o9 AgY &
fg ot @gwg 8 wif gom &
wZraee ¥ foqy W wm & 37«
& g gfgfafgay § faea 3=
wena w1 26 qend, 1984 wravfe
fFar | TF WA & SLIQ IHT TW
qrf<a gu g waT | 9 MK, 1984
F IG THA F F HE wAT ¥
IR Fa gL wY o) fawrfr
Fr fa wegad® w@TT AT THET
Faa & ArT a1 wrq 3@ fgen
RS WY & @ fF ud 9 %
FIT G AT A WP UF
e { TuraT @ MEr 1 1984 A
AFT WS TH IS 4 WGA, T
16 X g U fFweras faur
HEA § HUAr WTHTEr SoAr dadr
} =a FT A, THA AGAE A
ag w&g fwar @, fedt o w3w
agi ar w fowradr e9 ¥ A,
wnz%a@af‘mmim‘r%
fogan Sfafafee qrrow fauwes
FWT &, TQ FIIT 4 G179 @ g
ar ST F|F AEF 7 9T A FIa 7
AT WS Wel A FH NEATT ¥
m%&wsrfmgtrzﬁ‘tmq’ﬁr
Fr forrerd 3 & fag dare &
At FTF TTAT Y FIAT § IR TEAT
¢ fo ga oo sarem @ sfaaie
™ E 1 S gL SWar . Y
sxrErt &1 gfaarg agf e & av
qara YErRT g7 S § | o qraer
Ig T AY ¥FE T -
the basis o fthe real Government is

to respond to the just aspirations of
the people.

agrusy fagranes agi & qrir
AAqT T siwierEn v Sfafafue
T & 1 W wETFAT G qTAT
a6 Suwl ATwiET & gfasr agt
[ a ¥ GEET Agt sem ?
F1 IFHY [Eqi AG AQA ? Y B
qaE! Y 79 QU g JAY  owar
T wefeq g arer W 8
3w faq ¥ oF fAgm O arus
m St & AR fagam AT v
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9 aga ol qx o @ ar SgEr
TOGT TER A g ostrar & 1 g Al
ey & {7 39 3q K w?\ 7 faaraa
A VBT gy § ™ g9 Iw A
. sferararens ﬂwracr T9 1 g7 Y
Frew & fo 39 I W wiwiFwrews

famigs =« 1 gA fQFwA  arer
faarmer a@t =mEa & 1 W
feaifvaw  fooree =gar €

I1f the Government is responsive, the
people will also be responsive. But
it the Government becomes irrespon-
sible, then don’t blame the people for
being irresponsible. And then Gov-
ernment will be held responsible for
making the people irresponsible.

@ gt vy ITeAET § T T4
¥ agr AL w9 @ % &
qrgq’ g o Tad A saar qaq 7
AT ) 3AMAT ALY wer g oWy
ATT 16 AT A 7017 g, FIAT W
ARATT 795 §AT Teqg F w9
¥ a3 § iR TF ¥ fAT omie
N FXRCIZE? STHT e & oA
qu w7 mane 1 )

-

—
o & 38 NI A FEN E,
TR R X7 IT H axaawa 7
T F 7T a3 w AT A T
g 11938 ¥ @ig FAF &3
qis TR B oY AU 2 oA AG-
qA T Hal F AGESIARE T |
National Study Group was asked to
identify thce backward areas.

¥ T WOET FA1S ar q7E
FH@R T Ay F forer fawl =
fax =fgafre #1T gagas T,
fag? g foret & ww § fpar &,
eAd  mwrearen, famw 3T wiam
fs & foad ary #§ agweara
fagra 9 ¥ 9ra fear 1+ gasrEr,
fagd #WiT Fl@o wggrus ¥ GA
. w0 oaEr foed gv g
" ft4qr faw arF sdvwa & ofl faard
Ig Tav faw 14 wEEfar Erzr
57 ¥ | 39F qE THAAT  HALT
qqde g€ | AHAA A F1 g4 w

and the rest of
Maharashtra

wr 7 ¥ ar s § S fres-
{W%%?Ffﬂ FAFT FL fw
ﬂ' :¥ ITH? ;T AT FHAT §
gaw faw Wt 9 10-15 TR
Fad, f5a 'ﬁ; Fafear a9
o o T & faee gu T
FE AT FHEAT E 1 TAF S 7 o
§ &t mror gasarer, faey gt Fiww
F & ) Y ot @ oFT Felwor
F, feadr ot wERY O, 14
Fefeat FL AT 24  FEMayr HL
a’l@%ﬁtaﬁr@rﬁrmﬁm

T FAE At AT AEYAT F A A
IE

wqﬁrgr
Erf%ﬁg‘ra’ltfmf G‘r%r EEICE:
dafres maler 8, Jafrs afsw s
gufrfaasmammgwﬁr
qafar & SUET ¥ TN R 1 gER
g Y gad Wi T8 g1 oA

g I g A FR TW-
. §, 7 Ff @ftw 2, A
FE g « UFHE TIETAR &,

We have nothing with ourselves,
oz gaTq ofdefy & | Sweg wed
FHIOT T4 gHl 9T, 1953 fegmx
¥ a7 & 77 W § | T9 AU
¥ g8 arT 9&< 99 W@ 9 f&
qFAE THREST | .. 7el | ST
amgimgﬁqﬁw,faw
T wer sew fawdd avem, g
AR, ¥ F A T gU ¥
E@ﬁarawmmr%gwm
wF g ¥ g I s @l
mmqasgxﬁr RTYT 93 98 &Y
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[=1e @ FrerEE]

dan A& & f& Al FT FINT Zw
TS # FEAE! ® &l 4H¥O7 0
wafau oz @6 2 fF g0 7% qur ¥
@ & AT 9§ @I ATHT | WAES
que Fr FAEAT FY, WEILICT  FT
gaear @ | faw dw oWt ¥ @
ST FY FEATE  3F F 97 qFar
2 1w @F wfEd sHEEr FeAr
¢ @t fawg @ SPRT F Twad
FOT TS R | W@IF WINT F AT
9 W /A, AR ¥ WGHr Wi
F P, AR [GAE w7 femar 11
wifge 1 39 gfee & & ana ‘ArR
qUEET & F UF ST 1953
¥ O 9T 1 TE HE WV THES ZO
wm'@'ﬂrmsama‘rﬁm
Iq A IT IT 1960 ¥ 372
(2) @ fmr & AT aqrn

AR ¥ d AT IFI wEr €97 |
ﬁataﬁwﬁaﬁé,m@m §|

fazdt, wOEE HEIUR ¥ faw
agd famy qeq F WIURT FAU
st TR @y ¥ A wy 2 fE
WHT A1 N HFTAA § ag FT WH
fafa #eq & q Gw FET 1 oy
T AgA@W d@ g TEE fao
fafa T T & A & A€ mmAr
TAAT &Y AT, HEW FWINT TAAT &Y
& afFT & 3o o W9 89 @
g quer mEgmw W g oy fafy
qEq * AT F1, I8 T foar |
o oF A1 fawne g faat g &
oA WIS g, AU qge
fzqar ¥ 41 A LAAR ¥ 5|
gqsﬁwaaragw tr-fagg &
%&waawuﬁtﬁﬁfﬁm &5t
Wi 9T @ w-fags am & fao
fag 8 YW@z FwT F @1 M |
gmtrwaaﬁwu‘r'mrrmm-r
w1 foed g 33 T@E @ ar
IEXT QA WA 8 YTEE FWET 9T )
10 §T 47 T 9 AT MT 10K

' 3|T&m if?? a}ﬁ'

and the rest of

Maharashtra
A AW F AR W TV T gHT )
ol AT fa@r g f& s W B
T Jal o faow A ¥ gusEEr
Fr aer oo faar s MY g
WM 30 o2 HAT A fad SqrEr
fafg &1 wawsar gR0 a7 guwr
A g7 F@h 9 TRPpEE T )

Tad, ad wg ag € 3 o
usn § ga va s F fad faa
seqiPRa. , WIeviRa afaw § aw
g 2 IHAT g A @AY WL
Heqr 3 WIET

9T, o¥dwE & WU 9 7 qv
e fud, fuee zeFt @ s

fas, zaw fod wgrae ¥ &7 #r
faendT 319 FIT@ I Tar&§ AL -
zQ 47 { T HEHIQT HITAGAET F
FA1g: A agi o fawaT fagr g@r
2 EANGT AT AL F A7
amga gur 1 zH mRIT &AL AT
AFT o AT TFESr gu | frarw,
1955 § wao MTo WMo ¥ funE
¥ W7 TR URo w0 Hieo &,
o § faed & fod a R« U
i Tg 3@ T D ) RgrueE WY
weA & fema o fgedew
wsr aa1 | og feafg gy 1956 #) 1
fagy AT 8o WITo Hto A BAM
7oy ) fRags3aaa) o« Fgifs fagw -
vy Y@ €8T A1 | gA AUSHIS &
Arrt ¥ Y mw wg A, afex ga
argrﬁ?awm% wgIase 71 fawET oF
3% wgrreg ) SfFAT g Inyg vsnafaqd
FTY &1 9418 30 | IQ 4Fa gy A0
T EYFT /1A Fam 'Y &9 @ 48T 9T
zwe gr €, R sgr oRERy
FAAEAT 91 IAT 73 B Ag Wl g
g=d; 4} fx sAa1 fasrg 47 g, awas
19 378 fagra®) omarag &t 7
dfxw 9A31 08 MUFT YT EHETS
Taug ofan gw Sy dr fa g
ST IEG gAWA g1 WO €, UHATEr
sﬂ‘mmaa‘rg £EFT g Afquid T -
wiw L oy oAy § faw 1057 ¢
E TR IS AR A€T | HI%a AGL-
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|
TS T NIFTAY 93T ) I9F 18 77
1960F §3%3 RZILZ AATAT TAT 1 87
1956~5, ® ArEeq  wifeezamam
rieRT @ wgr |

AR A T B AEge qAAE
£a) v:ruﬁ #F L gR AT R
aifzas 371 ) g fRar W,
we 4% 4, a'mé o7 371(2)
F DIy fear war | @I GAKA
# S owd xdr v & owF 371(2)
# afen fq:qr Wi g0 W og® oam
stz ¥ wf S wEEm E O
g1 1960 ¥ IT WYL w1 A
AU F FeqENA wEm Wy, [
AT & RqT wAA A1 gyT U
IR A 7 v wiEg www H W)
T® *gr 7 va¥ faeqw ¥ AEF S0
IR g, Aoww TRW g fEow
WA & FeI F A HYETE
X & fam & &t aﬁ EIEECR
g F fa mitsq 371 % #n
MO AR ® oM Al wdr wE €
IT6! qRHA K it Frewardr gwid
FE, BN ITT FAF) WRT I O
Y 1960 ¥ w¥ wrza fav twmiw @
IFT A AFAT FIAAT wF WA
T §oHr §gFan {ow s anar
Irgar § Moz @y gL gswr °
Far aanfaar #v wE, Far e fak
T, T¥ YT § WNEr oA g
aaar m-z{ar F U /A Foug
FZAT g1 § {7 wFrwsg gvam ¥
fazsdt & Gﬂ Wi s war aw,
warsAcer ¥ oft wEe wa W @l ur
off Fae T wiiew g, 3% w7 F
AT FGT 9T T PR AT W
g1 #= F o & G F ORI
g Fegr g, Alwd IR wET WY
W g vy dwm ¥ =
CAFE FAr TR A1 B OMIR) 7w
crr'sm 2 fa vr' WIEF 4T T

(wwma')

wt w‘m e (maraing)
Afew o - |@r gam

490V w ey =

and th-é rest of

- Maharashtra

e g wwnd ¢ QfFw s
¥ g8 wg foar 1 Dfaw taE
g qFaa wE gwW 1 (smEmw)

3 P.M,
(AT HE\RH, qE AT
¥ wgrerm AT AU FOWT AE B
AT & 1 WEUH WEE g fr
fad temw ¥ oug Wy ANT ¥
7 dqe 14 trgmﬁ;-tma', THH A
T owar & fy A oz fqz% Ry
F oo e o gETEF AT WA K
g afew WL SR BT agd
%, S HEY smr TN SR A, B
IE I T T o I
9% wigE WY MW W wgasg
g A fo@r § | W@ &Y
F eam # uE ICE: C -l
Yues car ¥ @ aal W o
fermr av | s A fygImw W)@
FW F AR W AR g & oWy
% W qar ]| & a7 ¥, afgw
ZqaT F13 Fa% oud wd fFar g
oHH fge gmr agl mr F o
Tire F AT I gEA G A
F ar fF AUSART FT HIAY,
Ul AF-ATT G Gy TAL A
¥ 19 3T & W faed an JwanT,
I8FT uAEe 23 AT § | TAfed
gE 7.7 FAT fad W 7.1
FOT gawl  Zfgq 1 wUrSHTET
& fair oo tmw oswowmd & @
I IZ 35 BLY & f @ wHG T
g W1 arr 9% %yEH &y e
ii’ 3By & f& 323 aqy 19 WA
ae & A S a9adh
:ﬂumr Uoagdr @ f5 osmy wH
g, fﬂ€ Jromr W@t ¥ W
IO 3 {wwd anr wi g 1 SEEA
A weEEIsr A s g
& o fawa'rﬁ‘ﬂvzmr%l
T¥EY TEM 6 AT WA IR
z = !TP‘ a8 71T w7 fagsy /e
AAUTHRT F Afr, wmfEa wR
wE g & o siieges
ofas 9 gudl sxaw ¥ ol foen
Ffers dew % ¥ =7y A {6
R T AR wImT faw & Aw
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[810 aq FE=E]

R UE Z war 1 7 A IAW Jat
# afl qAr =wg w § AT g
g # 1973 § ;@ F FAR #/A
o 718 4 ST ¥ T AR F 0F
faq 27 g, 1973 W NS
fpar | 4z {agae TO@MT @@T 4T
qr & 15 Tl @ wgresg ® oS
IPT T WD § 9¢ AUBAE0 AR
faad & Fewitmet FN GwE AF
T F e A8 ¥ <@ & AR zElEd
371(2) ¥ aX % ag fagas =@y
gr | T g q] GFEATRT o
Foeqnd Sy 7 1978 ® U@ (AqaR
qegT fFar 9r 1 43 T "Er §
2 7 Q9 fF3gw =2 %
agl wF « wF T AT A GUr L
fa 9 @ 37 QAT DAt F w3 G
¥ 97 F qE O A4 g G 748
JL 9408 Y TS F I GEA
g Mt 1 ag wara 37T FA fHaAr?
TaF @Y @i wysaer A9
fazd # &% w@an @8 WwE
M 7 WA R Fr fa ¥ Ay
qUSTEN § =397 (Fg 1 & FgAT
¥ § fF waz qusaisr # w4
CHATF 7 g & nawE
QIUST F qE1 qA AT W AW )
Ag A ¢ qE HA( W OO A
A, K A g, MaE e wi
q, 92 «fF HAT ¥ | AfHpA 3y I
g g w7 ag Aiv «g7 fkat ¥ =&
ar W o4 fR ogwR fak g
sl a8 g+ zafAr ag g
FLER U BT FIEA AT qTH A
3t & far w3 aff fwgr war o
fEfr wrgy a7 v § 3@ A
FOHAT A AN AL AGT AT FE
araFs oz @ oA " @I
gy AT # for ag s Mar
f@ oM T T w9 ¥ a8
I3 TA7f1 Aaar Faw T
g Qgr g wgd@t ofr 1 wfew
g5 Tx1dty Mwar § gw SO F
AT WET LWL FEA A0S
fr dsam §7 & ¥ # 9T dvAm
F gy w9 gw A w

N

and the rest of
Maharashtra

ofean #r wifge 1 ag dm
g AT 7T g8 S ¥ Fg
g® fFar 1 A AR ot g9qhty
MAAT H SF TRIR FI, T
73t a® g0 f ot AraT ¥ faes
#1 33 FAT 80 A TGAT SHRAT
20 T AW AUSAITT IR 123 54
HT 46 A TA AR G F A
¥ W7 AT gax) FHIAX A WEwHFAT
&\ AL GYHTC BT quadiy
IR H Srwe wENw g fa gua
ITw AR H mlr IO FEW &)
# o3 AN IR S XA A E
¥y fau a5 a8 @ § 5 ax
IR T TFR & @ o o fear
war g, STarras & af| S oy
SO A A, W OFR wmE ¥
AR AT A AT F
g fausr fax arssT afale =
foatE & femr w2 0 qEER
afafa § ;eI Fgr @ faed Wi
ALBATET & AN I§ AR AT ARG
FW § IS 3@ F W AW FW
& F FAr IT TET ¥ WEEE I
g 25 gy aF @ omIRC W
W@T F iz o0 gWr fawm #7 afw
@ wdt & @ g fag gw oAy
371(2) =nfgd 1+ =g =W g
AT FXA g 5 FwEIT 7 S0
AT AR F4T F fa¥y ¥ 9
q¥ TE BT | WS IF G J[@TE
5 g ¥ 5T 3Aml F @HF &
X § Frg fgaor fagmwes ¥
@l & 25 T ¥ UF AT W TEér
agr g a7 gl foe ¥ arrag
aiee for wr gt f5 faed & sar
g9 fFar ¥, AOZAT HOgEAr
ad g §, FFT H gaa fawmg
Ffag ad fear mar 81 25 @F
A TH TET AT A OF AT gE AL
FE@T ;AT 1 S Tt war g
s feamr faamr & gar @,
q% SIET ¥ TRT @ITIA FT OFEATH
2R W T AR ST oW
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¥ E 1 S oAt RS aren
Ry fm darwwy &
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q% g gv carge Www g )
“To keep Antulay in power.”
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gIE &1 H
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Fagy € | ard fawe #Y s
Es anfawr @9 & fou gw ag @i
Fact & 1% o7 3§ 47 STCHIES W
AW TEAT qgar g s e g
aaar fo gw ow faw g § &
fad gweede, T gEd A
e F faww ¥ wUsaEr o9 F

oT save Maharashtra, Bombay should
be starved. There is no other alter-
native,

a1 sarer afe wiz W@ E : WM
F wEarer ¥ aaw 4 gldwa =€
2 fagy & 8 gqw@T & | 3W TR
% afs 10 qwie II®T & @ o9
3 =T 89, WATg 7 g WL 2- 39
qede a4 gu ofemr ¥ weifae,
qii faeg g ¥ owelr 9w @ |
g TG A g 1 Ho  ado
o Mo N qur @9 FI@ & Iq
7§ F1 F77 E1ar #1 ag f6TH | & <@
E1 1983 # THo Mo odTo A W
THASET {FAr g eEw e (ag
cfar amd G aw@ ), 9 69.28
gvde §) T, O sE 9G¥ 23.67
qTde @ TaT,  HIUSAIT T 9
qrde oY f3gd 9X 7.85 qHE |
N oww ggr g fama #r osfEwr
¥ agirgd = A sawt {1 T
dEar g1 ¥F IWEY F)
g gt d gwAwT @ E
Wa ge, @it FqIEEEr ¥ oW
aR " v ug fAgE & caw
arfr faawe 50 fafee Jr a9
T AgME # 3 At 6 gAN
famifies A @A & AR NT A«

>



2g1Re. establishment of sepa- [RAJYA SABHA] Vidarbha, Marathwada age

rate Development
Boards for

[zro 7 =]

31

13744
SEEE
{2837
Novgwd
:

5

ﬂ.

v

SaTEr A &, W (AR 50 fadniey

air @ & fr o ww &fwg
A ar T T F;ifF W@
AU NE | 37

g
qeqTdl geET 7

'ﬂ’;w
/tV
P
a

- A
4
-3
s

a4
|
3

3%

4 %

13

1
e

o}
-

g =
gara o fawg tg@ g 1 W@ @
WOFl W X q A FEd § 1 F
25 WM  dER WA F aR A
99 WA AR gar § §§ wW g
e ¥ wifomrie # AT g WE W
NI ZIWI @Y @ A 7w
Frra S afi } AW

faedt ¥ w3 qar W A Wa @
g arewr S quT war & 99y
R 9 G WA A & @
TAT F3 T, AR ST A ¥ @
WA A ¥ W@I A D osAEw
T AT Frazraag g faoaw

534

and the rest of
Mdharashtra

3 ffaee % fred @ sgd gwdl
wgt Wwa g e d@ g adl w9
N ANfim F4, W& eNw T
frrer gFar & & o A e
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It is a symbol of the aspirations ot
all developing areas of this country,
Therefore, I do hope that al] sections
of the House will support my Re-
solution and the Government would
take immediate action to see to it
that the resolution of the Maharash.
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immediately,

implemented

Thank you very much,

The question was proposed.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
- Mr. Vice-Chairman, I must at the
outset congratulate the honourable
Mr, Kaldate on having his name
picked up in the draw. Thai is the
first hurdle for any Member who
tries to get his resolution through.
So the first congratulation on that
lucky draw. The second congratula-
tion is for choosing the subject, be-
cause after the Member's name is
pickeq up in the lot, it. ig for the
Member to move his resolution and
he could have moved a resolution
rlanning for a space fravel. He
could have moved a resolution for
anything under the sun or, for that
matter, under the moon, but I am
glad that he has chosen a subject
which has not only been timely but
which has been neglected for so long
both by this House, by the Central
Government as also by the State Gov.
ernment. But T am rising primarily,
while supporting the resolution to
bring out that phase in the Constitu-
tion in the Constitutional history, ag
to how the Centre binds the States
and without an effective Centre the
Stateg will be helpless, In fact, one
of the reasons why these statutory
development boards have not been
appointed has been very false propo-
ganda made in my state, the State of
Maharashtra that since the
President is going to appoint
these  boards there will be
a conflict heiween the Centre and the
State, and therefore, please don't ap-
point such a board. Now, there are
two reasons which I will give which
will immediately dispel any doubts
about thig provision or the appoint-
ment of the statutory development
board thereunder and also expose

and the rest of
Maharashtra

the falsity of the propaganda, In the
first  instagnce one must realise
tl_la.t all our Constitutional pro-
visions are assurances which the
Conng Party hag given {o
the people of India when it was
fighting the battle of independence
against a foreign domination funda-
mental rights, directive principlics,
preamble reorganisation of States on
linguistic basis separation of the ex-
ecutive and the judicary every pro-
vision, You will find every one of
these provisions in one or the other
resolution of the Indian National
Congress, whether it is the socialist
concept or whether it ig the secular
aspect of the Constitution or whether
it is the democratic feature of the
Constitution, All these you will find
in one or the other resolutions of
Indian Natjonal Congress. I hope on
the other occasion of the centenary
of the Indan National Congress we
will come out with all those resolu-
tions in single book which will open
the eyes of the world to a situatjon
ag to the vision the forefathers of
our nation had when they fought
theirl battle and ultimately won it
and gave o ourselves this brilliant
Constitution the preamble of which,
in the words of Prof. Owen, one of
the most distinguished professors of
the Cambridge University, is the
best and the most beautiful poem
he has ever read. Therefore, here we
find in the Constitution the Philoso-
phy which late Dr. B, R. Ambedkar
had formulated, that undey our Con-
stitution the Centre-State relation-
ship is such that we are given a
house to share and not a house to
divide. Tt must be Temembered that
this feeling should be kept uppermost
in the minds— there are certain
featureg ease our Constitution like
single citizenship. We are Indians—
none of us is a Maharashtrian, none
of us is a Gujarati, none of us is an
Assamese, There is only one citizen-
ship. There are many countries where
you find dual citizenship. But we
have one citizenship and so, we are
Indians. Therefore, if this concept is
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really kept in mind, that we are all
here to share and not to divide, I
am quite sure that much of the re-
servation, much of the hesitation,
and many of the doubts, which per-
sist im the minds of the people and
on the basis of which a false propa-
ganda is being conveniently made
from time to time, will disappear.
Ultimately, a strong Centre and
equally strong States will have to
the there and there is no paradox
in that, there is no inconsistency in
that and there is nothing illegical in
it.

Chandrakant

My home-town is Bombay. We are
not the capital of Inida. But we are
certainly the commercial capital of
India which really proves the point
that T am making. I will come to
‘that later. I do not know why he
brought in Bombay. Bombay, today,
is the pride of the nation. We do not
consider ourselves as merely a part
of India. We are not allowing oursel-
ves to get begged down in narrow par-
ochialism at all. But we consider our-
.selves as a mini-India, There is no
place, there ig no State, there is no
district in the whole of India from
where somebody or the other does
not think of migrating to Bombay.
And we also welcome them with gpen
, arms, no matter to what extent the
slums grow., We absorb them and we
give them jobs. So, I wag a little
pained when the honourable Mover
of the resolution said something
against Bombay. The point that I am
making is this that you cannot do
that because once you sturt doing it,
you cannot stop.

DR. BAPU KALDATE: T am not
against Bombay. I only said that by
spending the whole money on Bom.
bay, you are only creating problems
for yourselves. That is the point T
was making.

SHRI MURI.IDHAR CHANDRA.-
KANT BHANDARE: The point which

-
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1 am making is that Bombay is col-
lecting the largest amount of Income-
Tax in the whole of India which
matches with the total receipts in the
rest of the country.

SHRI JAGESH DESAI: It collects
about a thousand crores of rupees,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: My esteemed
friend,Shri Jagesh Desai, who ig a
Chartered Accountant, says that
Bambay is collecting about a thousand
crores of rupees. Kindly see that. We
are giving one-third of it to the Cen.
tre. But the point which I am mak-
ing is slightly different. The point
which 1 am making is that if Bom-
bay remains stronger, the Centre re-
mains stronger and if the Centre
remains stronger, the States remain
stronger and, also, if the States remain
stronger, the Centre | too | remains
stronger. Therefore, the propaganda
which is being made that if you
make the Centre strong, the States
will become ‘weak, I want to chal-
lenge and I want to challenge it with
all the emphasis at my command, It
is like this, you see: If the father is
strong, the children will be stronger
and T do not see any reason why this
should be opposed. Whether it is
U.P. or whether it is Bihar, the States
will become strong only when there
is a strong Centre because it is only
a strong Centre which can make for
strong States and, therefore, I entirely
join my friend land endorse what
has been said by him. It is only a
strong Centre which can prevent any
lopsided development in the country
and again it is only a strong Centre
which can prevent an unequal and
uneven development within the same
State and that is why there is this
provision under article 371(2). In
fact, T must really confess that being
a Bombay man, I have never under-
stood these parochial considerations.
My mother-tongue is Marathi. But
my friend, Shri Jagesh Desai will
tell you that T have far more Gujarati
friendg and Parsi friends than Maha.
rashirian friends!
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SHRI MAHENDRA
(Bihar); No Bihari friends?

PRASAD

SHRLI MURLIDHAR CHANDRA-
~KAN1 BHANDARE: 1 am talking
about Bombay But, so fay as this
House 1s concerned, 1 do not think
that there i1s any State from which
I have not got friends, including Mr,
Mahendra Prasad. Each  State has
given me a personal friend and my
treasure of friendship is over.full.
have never felt that I am a Bombay
man, that Mr, Mahendra Prasad is a
Bihari or that Mr. Rahmat Alj is from
Andhra, I have felt always that we
are all one and that we are Indians
and that position, as I said, will be
there only if you have a strong
Centre and if you have equally
strong or even stronger States.

I think there is ne doubt that
Maharashtra is stronger because of
Bembay, 1 think the word ‘Mahara-
shira’ hag come becaure it is ‘Maha’
in one 'Rashtra’. I wag saying this
not because of parochial considera-
tion. What I feel is that the load
can be taken, the load can be shared,
the goal can be shared. That is the
reason why, I felt, there was an
occasion too highlight the constitu-
tiona] guarantee under article 371.
It is g matter of known histery, not
forgotten history, that when Bigger
Bombay, as it is now known--Vidar-
bha was not a part of it and Marath-
wada ag not g part of it—when it was
to be formed, all the leaders came and
met thgt great and sagacious leader
of the country, Shri Govind Ballabh
Pant, who was then the Home Minis-
ter and it was Shri Govind Ballabh
Pant who said: T will put this down
in the Constitution as a constitutional
guarantee for you and I will imple-
ment jt. That is how we have here

article 371, sub-article (2) which
provides:
“Notwithstanding anything in

this Constitution, the President may
by order made with respect to the
State of Maharashtra or Gujarat,
provide for any special responsibi-
lity of the Governor for—

and the rest of
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ta) the establishment of separate
development boardg tor Vidarbha,
Marathwada. and the rest of Maha-
rashtra or, as the case may De,
Saurashtra, Kutch and the rest of
Gujarat with the provision that a
report on the working of each of
these boards will be placed each
year before the State Legislative
Assembly,

(b) the equitable allocation of
fundg for developmenta] expediture
aver the said areas, subject to the
requirements of the State as a
whole; and

(¢) an equitable arrangement
providing adequate facilitieg {for
technical education and vocational
training, ang adequate opportuni-
ties for employment in services
unedy the control of the State Go-
vernment, in respect of al] the gaid
areas, subject to the requirement
of the State as a whole.”

Now, this was the constitutional
guarantee which was enshrined in the
Constitution  for these weaker,
backward parts-backward in the sense
that they have rich culturc; Konkon,
Maraihwada, Vidarbha; they have a
very, very rich culture but their pro-
duction has been low, their income
has teen low, their development has
been really poor. And it is really a
mnatier of great regret that even after
25 yesars this Constitutional guarantee
remaing unfulfilled, This is here
where we must all join we must
hasten the process of fulfilling the
constilutional guarantee, whether it
is economic equality, whether it is
social equality, whether it js equality
of opportunity, whether it ig the
upliftment of the poor, down-trodden,
socially backward or it bringing up
what we call these days as the gero-
industry districts or zero-industry
regions. I think the responsibility is
on us to waste no time. Ang now
when there is a new Government,
row when there ig a dynamic Prime
Minister at the helm of affairs, I
think the Government should have &
close Jook at the constitutional guaran=
tees which are mnghrinad in .. Mae
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Chandrakant

stitution and try to implement as
many of them as possible.

There is one  more heartening
situation, Originally, as 1 said be-
cause I know that they alwayg gaid
that while this will be the Centre
apvointing the statutory board on the
State, but the Legislative Assembly,
as has been pointed out by the hon.
Member, Prof, Kaldate, has unani-
mously passed a Resolution in July
1984, I am requesting the Members
that please do not talk this Resolu-
tion cut today, Let the House, on a
golden opportunity such as this, which
Lhag fallen on them. . .

SHRI S. W. DHABE (Mahavashtra):
That is the rule.

SHRI MURLIDHAR CHANDRA
KANT BHANDARE: That is not the
rule, Let us be clear that thjs dis-
cussion will continye next week. That
is the latest rule? (Interruptions) May
I have it from the Chair?

THE VICE-CHAIRMAN (SHRI
PAWAN KUMA RBANSAL): I don't
think it hag been decided. As far as
my information goes it has to be
concluded in 2-1/2 hours, We will
check on that.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Kindly tell me
within the next five minutes.

TIIE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We will
look into that, I will request the
hon. Members speaking not to take
more than 15 minutes.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I will sit down
just now. But let us know the pro-
cedure,

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We will
check on that.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Do I have the
acetrrance that if the discussion js in-

and the rest of
Mcharashtra

coniusive, it will go on to the next
Friday? ] . »

THE VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): Not to
the next Friday, but to the next Re-
syiution day.

SHRI MURLIDHAR CHANDRA-
hANT BAANDARE: 1 am grateful
I am happly that the doubt I had has
proved to be totally baseiess and we
can continue. Now, Kindiy sve what
has happened, 'There have been many
factors, maype poliucal maybe eco-
nomic, maybe that we have not clea-
rel very tact the backiog so :ar as
the region of Vidarbha is concerned,
The oiher things will be given by the
cther Members, Now, the backlog
in development plans hag been 2000
crores. The figure has been disputed.
Even if we go by the recent Dandekar
Commiitee, 1t is 1500 crores. I do not
know. Placed as we are with
our resources and financial constraints,
I do not know how we are ever going
to bridge this gap till we go into the
2ist century or even thereafter.
Tnerefore, the point that I am ma-
king is that even if you cannot bridge
this gap, please don’t widen it. Let
this statutory power be immediately
brought into operation because then
the people will have some measure
of satisfaction that here is a statu-
tory body which is not dependent
upon the Legislative Assembly. which
ig not dependent ypon the Govern-
ment of the day and which can go
on looking after the interests gnd.
welfare of Vidarbha,

Aboul Marathwada, the gituation is
cven poorer. But I am happy to see
that Bombay hag given a lead. As
the rich people have two houses, go
many of the Bombey industrialists
are having their second ynit in Mara-
thwada, particularly Aurangabad, and
the whole belt has changed its face. I
hope ultimately there will be a lure
for them even in Vidarbha. Take
the case of Chandrapur, It is growing
3o fast, It is going to create a prob-
lem bigger than Bombay because of
the large-scale migration from al
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across the border., I wag told gome
tune back tnat the land prices 1n
chandrapur are higner than the prices
in Bompay. What 1s happening in
kongan’, ! hope the hon. Munister,
Mr, Natwar Singh, will write a book
on Konkan. It 1s the lundian Rivelra,
He must have seen the ZFrench
Keveira and the Itanan Reveira, Now
let him see this beautitul Riveira, You
take g boat from Bombay to Goa and
see the dolted shore with beautiful
riaces, On the one hand. nature has
bestowed large bounties on thig part,
Konkan. Half of my family comes
from Konkan, Ratnagiri. Il has
prcduced very great leaders like Bal
Gangadhar Tilak, Veer Damodar
Savarkar, the first Chief Minister of
Maharashtra. B. G, Kher, On the one
tand, it is like Kashmir. It jg bes-
tuned wity all nature’s bounties and
all the resources and yet it has no
waler resources, It has no agriculture
whatever, Heavy rainfall is there,
more than 100 inches, but it ig just
swept away. There is no way of
comservation of that. Therefore, it
has remained extremely backward.
! do not think it is merely a ques-
tion of railways and industries be-
cause when one looks at the growth.
one finds a phenomenal growth in
many areas but the growth is the least
in the matter of railways. Between
1947 and 1984 the mileage added, to
the railway lines is just 10,000 kms.
You can imaging the constraints of
the growth o railways but if they
really wan: to dop something today
they require about Rs. 120 croreg for
Mankhurd-Belapur railway. If they
put that Rs, 120 croreg in three years’
time probably they will get thou-
sand crores out of that. I wonder
whether we should only restrict to
the resources of the Central Govern-
ment or the State. But Bombay be-
ing what it is, Queen’s necklace of

India, could raise some resources
fiom the city itself to urgently to
meet these requirements which will
go a long way in spreading of more
equitable development so far as the
industrial growth is concerned.
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Now, Vidarbha, for instance has
very very great rivers like Vineganga

but their irrigation is the least in

Maharashtra, All thege things must be
changed ag early as possible Marath-
wada should have no camplaint be-
cause today Bombay’s Chief Minister
hails from Marathwada, (Interrup-
tion). They were supporting a man
from Bombay, A man 1rom Bombay
is supporting him,

DR, BAPU KALDATE: He sghould
strengthen  our hands.  (Interrup-
tsong).

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: And, therefore,
in conformity with the policy of our
Government, of our party, of redu-
cing the disparities in the society of
helping the weaker sections, we maust
also reduce the disparitieg in the vari-
ous areas. We must uplift the
weaker areas and the leagt that we
can do is to fulfil the consututional
guaranlees. Development is the key
to &ll these ills but more than that
what I feel ig that modernisa:ion real.
ly is the father or secularism. Because
when you become modern, you be-
come secular. And. when you be-
come modern and secular, you com-
bat these evils of communalism, re-
gionalism ang all other parochial
teadencies. And, it is hele wWhere we
can follow the lead given by my
home city of Bombay and try to
develop faster, Ag I said, itis a
question o fulfilling the promise
whiel: is contained in the Constitu-
ticn. The way is paved with the
Resolution of the Maharashtra Legis-
lative Assembly and rising here as
a representative of that Assembly
and State. I will be failing in my
duly if I do not call ypon each one of
the Members here to vote with one
voice. Let this be a unanimous Re-
solution ag much as was the Resolu-
tion passed by the Mararashtra Legis-
lative Assembly,

L4
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SHRI S, W. DHAbBbm: wr. Vice-
Cnanman, it 1g with great agony |1
am standing today on this subyect
Tne view or the Central Government
. this matier has been cauous, a»
alsg of the Home Minister who 1s aiso
from Marathwada area and has the
ieud with ex-Chief Minister of Maha-
rashtra who 1s now (overnor of
Rajasthan, The Chief Minister made
a proposal in the Assembly by calling
an opposition parties meeting, and
his gpeech in Maharashtra Legiolative
Assembly allays all fears that the
Governor has got the powers to
wterfere article 371, ‘'That Resolu-
'ilorn wag adopted unanimously with
une voice; this was g historic resolu-
tion of 26th July, 1984. We are not
ccncerned with the development of
Bombay in this resolution. 1 was sur-
prised when my friend was speaking
about it, speaking of Bombay's Lie
and ag a cosmopolitan city. Who
denjes it? The question is of the as-
surances being given to the people of
Vidarbha and Marathwada, whether
the Government at the Centre is go-
ing to honour it or not. Those
were given by the Central Govern-
ment, not by the State Government.
But the way in which the resolution
hag been dealt with by the Home
Ministry, which in areas has
got the reputation of Jisposing of a
matter in 24 hours by issuing ordi-
nances, by bringing amendments to
Agts like the citizenship Act, it is
surprising how they should take such
a long time for issuing only a notifi-
cation under article 371 They have
nothing to do. Article 371 contem-
plates: “President may by order...."”
Therefore, there is no question of any
law: there is no question of any
ordinance, there is no question of
preparing regulations President has
tn issue an order, g notification under
article 371(2) stating therein: “It chall
be the responsibility of the Gover-
nor to establish development boards.”
Nothing else is to be done. It is only
a question of ten minutes’ work K But
it 15 most surprising; I have never
seen such an attitude of any Home
Minister and I am sorry to say; he is

and the 7est of
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fro:a my State; and from a backward
area, Marathwada. for which he i3
chainpioning, I am going to read his
speech, He wantg our involvement
In the ecomomic development,

Béfore I go to the history of the
legislaton, I would like to point out
the facts. On 26th July 1984, the
resolution was unanimosly passed by
the Maharashtra Legislative Assembly.
and passed by both the Houses, The
resoiution was gent to the Central
Government on l4th August 1984, At

that time, Mr, Narasimha Rao Wwas
the Home Minister. He wrote to me
immediately: “We have just received
a resolution and we had given the
ultimatum that before 15th August
1984, it should be implemented, He
wrote to me that they have just recei-
ved the resolution and will require
some time to consider it. Then there
wag change in the Home Ministry.
From August, 1984 till June 1985, the
Home Ministry slept over the reso-
lut.on. We met Indiraji, the Jate
Prime Minister, when she came to

Nagpur and she told us that the
matter would be sorted out and will
be resolved, I want to know from
the Home Minister and the Govern-
ment What they were dping from
August 1984 to June 1985, What
rerious consultaliong were made?
Did they want the matter to
be expedited? If this is so, is it the
way Of respecting the wishes of the
people? Is it the way of respecting
the wishes of the people of such an
important Stiate, Maharashtra? In
June, 1985, the Government woke up
and wrote a letter to the Chief Minis-
ter of Maharashtra, to the Maharash-
tra Government, asking for the sche.
me, how it is to be constituted, how
the board is to be formed. This is
very strange. Nowhere, such a thing
ig done. This is not the job of the
Home Minister. The Constitution is
very clear, what is to be done; districts
are defined, areas are defined, the

Na
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board’ is given; jt is the job of the
Governor to do it in consultation with
the Chief Minister, The representa-
tiveg of the people wil] be there, MPs
and MLAs, They will be knowing
how allocation of funds should be
made, hoy development work should
be undertaken. These are matters
left to the State. The Home Minister
has no business, tg write a letter to
the Maharashtra Government, asking
them to send the scheme for constitu.
tion of boards for Vidarbha, Marath.
wada and the rest of Maharashtra.

A

Sir, there is also another aspect to
this. I am going to quote the Home
Minister at that time, a very impor-
tant speech. Originally, it was Ppro-
posed that all the tiiree boards should
be  constituted together. In 1960,
when the promised Maharashtra was
born, article 371 of the Constitution

was amended. The words ‘as the case
may be’ were added in Article 371(2)

(a). This means, any one of the
boards can be constituted. You can
constitute a board for the Vidarbha
area; you can constitute a board for
the Marathwada area; you can con-
stitute a board for all the three areas,
wherever development work is {o be
undertaken. This was sent to the
‘* Maharashtra Government, The Maha-
rashtra Government appointed a sub-
committee 0f the Cabinet for consi-
dering the proposals, Statements Were
given in the Maharashtra Press, that
the proposals are under consideration.
The Chief Minister was at palns to
explain to the people that they were
not delaying it, that the delay was
not on their part. Ultimately, they
made certain proposals. These pro-
posals were ‘received by the Central
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Government on 2nd November, Yes-
terday, I asked a question in this
regard. It would have been better if
the Home Minister had been here. He
replied to the question., He did not
leave it to my friend, the Minister of
State for Home Affairs, This was
Starred Question No, 76, ansWered on
21-11-1985. The question asked was:
(a) whether any proposals have been
received from the Maharashtra Gov-
ernment in respect of setting up a
Vidarbha Development Board under
article 371(2) of the Constitution; (b)
if so, when were the proposals
received; and (c) by when the Gov-
ernment propose to set up the board
for Vidarbha in pursuance of the
Resolution passed by the Maharashtra
Legislature on the 26th July, 19847
The reply is: *(a) and (b): Yes, Sir;
recently, a proposal has been received
on 2nd November, 1985; (¢) The pro~
posal is being examined in consulta-
tion with the Law Ministry. At this
stage, it is not possible to indicate any
time.limit for establishment of these
boards’. This shows the attitude of
the Government. When they made a
reference tp the Maharashtra Govern-
ment, they must have consulied the
Law Ministry before making the refer-
ence, What sort of proposals they
want? 1 would ask the Minister to
place the entire correspondence before
the House, what transpired between
the Central Government and the
Maharashtra Government; what were
the queries made and were they made
made in consultation with the I.aw
Ministry? What is the difficulty in
implementing it? They say that they
cannot give any time-table. This is
how the Central Government is tram-
pling the wishes of the people of
Maharashtra, when the demand is
unanimous simply for some  other
consideration and delaying them their
constitutional rights, This will not
help even their own political interest.
Uptill now Vidarbhy area ysed to be
the stronghold of the Congress(I).
They 'got majority of the seats there
but in the 1ast electiong they lost 1/3rd
of the Assembly seats in Vidarbha and
this was all because their problems
were hnot solved, .-
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In this connection, I would only
like to go into a little history of
article 371, Article 371 is in Chapter
which deals with special provisions,
They arose out of the necessity of
political  compulsions, out of the
necessity of reorganisation of States.
Chaper 21 speakg of temporary, tran-
sitional and special provisions. Articles
371 makes a special provision with
respect to the States of Maharashtra
and Gujarat. This ig the amendment
which has been brought about. Origi-
nally, Mr, Vice-Chairman, you may
be knowing, there was a provision for
Punjabi Suba, Regionaj Committee for
Punjab Assembly and also for Andhra
Pradesh for Telengana area. After
the purpose was over, article 371(2)
remained only for Maharashtra and
Gujarat,

Now, my friend has already pointed
out about the historical background
to this. Nagpur was the capital of A
Class State. It enjoyed al} the
benefits for more than hundred years.
It was because of the desire of the
Marathi-peaking people and from
other areag also that an agreement
was reached. This agreement was
called as the Nagpur Agreement of
28th September, 1953. Signatorieg to
the Nagpur pact were Ramrao Desh-
mukh, Gopalrao Khedkar, S. K.
Wankhede, D, K. Kunte, Lakshman.
rao Bhatkar, R. K. Patil, P. K. Desh-
mukh Devakinandan, Bhousghib Hire,
Y. G. Chavan, Devising Chavan and
Mrs. P. Jakatdar. They wepresented
all the areas including Vidarbha area
also. This agreement was made in
1953 when separate State of Vidarbha
was granted by SRC with Nagpur as
capital. Thereafter there were nego-
tiations between leaders of different
parts of this State resulted in signing
Nagpur pact of 28th SeptembeT, 1953,
it was decided that it should be given
a constitutional recognition. Now this
Nagpur pact provided important things
which I will read out. I will read
out about development aspect only.
The other thingg related to the Bench
of High Court, sittin\g of Asgembly at
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Nagpur. So far as the composition
of the area is concerned, clause 3 of
the agreement provides that the State
will comprise of the three units of
Vidarbha, Marathwada and the rest
of the State for the purpose of all
types of development and adminis~
tration, The Nagpur pact was signed
when reorganisation had to take place
in 1956 and when the Bill was intro-
duced in Parliament, it was ‘referred
to the Joint Committee Which
included: M/s, H. V. Pataskar, S. R.
Rane, S. K. Patil, Sriman Narayan,
Gopalrao Khedkhar and others,

In this report of the Joint Select
Committee, to which a reference was
made by the then Home Minister Shri
G. B. Pant, thig js what is said. It is
from the memorandum submitted to
the President of India T quote.

It was urged before the Commit-
tee by its members from Vidarbha
that the agreement entered into in
Septmber 1953, known ag Nagpur
Agreement, should, to an extent
practicable, be given constitutional
recognition, The members from
the other artas gave theiy fall sup-
port to this proposal. A new clause
Article 371 has accordingly been
added into the Constitution with
the consent of he memberg from
Maharashtra”,

The representatives of Government
here at the centre have no choice but
to implement this unanimous wish of
Maharashtra representatives in  the
Parliament.

The new provision was also approv-
ed in Cabinet presided over by Pt
Jawarharlal Nehru, the then Prime
Minister of our country. This provi-
sion was made specifically to dispel
the fears of Vidarbha people that
Nagpur Agreement had no legal or
constitutional sanction or any future
plea that it wag time barred. It was
also accepted that regional planning
would promote speedy development
of backward areas. The new Article
371 of the Constitution includes the
important provisions of Nagpur Agree-
ment. In fact, Nagpur Agreement is
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the basis of Article 371. Pt. Govind
Ballabh Pant, who moved the Bill,
also stated that this Bill would go a
long way to allay the fears of the
Vidarbha people and in the develop-
ment of that area,

Thig Bill was passed in Parliament
and when the Maharashtra State was
formed in 1960, Shri Yashwant Rao
Chavan, who was the architect of
Maharashtra State and was the Chief
Minister at that time, made a policy
statement that the Government had
given the assurance that Nagpur Pact
would be implemented and whenever
Possible more generous concessions
might be made. Nagpur Agreement
has been made a part of the policy
statement made in the Assembly, Now
clause (a) of the statement
for Bidarbha and Marathwada says:

. “Separate Development Boards
for Vidarbha and Marathwada will
be established and 3 report gabout
the allocation of funds and the
working of these Boards will be
placed each year before the State
legislative Assembly.”

“An equitable arrangement pro-
Miding adequate facilities for
technical education and vocational
training will be made. Adequate
opportunities for employment in
services under the control of the
State Government.... will also be
provided,”

In fact the Nagpur Agreement had
provided that empolyment should be
made in the Government services on
the basis of population. This assur-
ance was also brought in the policy
statement and therefore there was
a further policy statement made:

“In view of the long agsoclation
of the people of Vidarbha with Nag-
pur ag the capital of the former
M.P., State and various advantages
derived by the people of Vidarbha
thereby, Government will regularly
shift to Nagpur for a definite
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period and hold at least one ses-
sion of the State legislature here
every year.

Special attention will be paid to
the proper development of Nagpur
city and every effort made to main-
tain ils importance.”

Now that was the background in
which the demand is made. Why has
the demand come after 25 yeras, why
now the agitation has started in
Vidarbha and Marathwada? I would
like to place a few factg for your
consideration, The apitation started
because the promises given by the
Maharahtra Government and their
representatives at the time of for-
mation of Siate have not been res-
pected and there is no development of
this area, Article 371 provides that
there should be 5 balanced develop-
ment and also employment should
be provided on the basis of popula-
tion. Ag I have already stated, what
is the position today about he Nag-
pur Agrecement? The Dandekar Com
mittee has stated that no person from
Vidarbha area gets employment in
the State Secretariat at Bombay, no
person from Marathwada area gets
employment in the Secretariat at
Bombay, only Bombay area people

are given employment, Vidarbha
agcounts for 25 per cent of the
population; so does Marathwada. So
50 per cent of the employment
should 2o to these areas, How can
there be emotional integration unlcss
both these areag are given their
share of employment?
Sir, the position is that
unlike in Punjab, in my
area unemployment is
very acute. In the Guldana district
of the Vidarbha area, in an employ-
ment exchange in one area, in one
year 70,000 names were registered
and only 11 persong got employment.
In Nagpur city, 1,70,000 names Wwere
registered and hardly between 600
and 700 boys got employment. When
will this problem be solved? The

4-00 ». M,
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problem can be solved only by im-
provement of agriculture and setting
up of industries in this area, In the
matter of setting up of industries and
improving agriculture, Maharashtra
Government first started State level
planning mand it was continued up
to 1974, But, due to faulty planning,
market economic forces were not
checked. Market economic forces
Were so strong that there was no dis-
persal of industries in Maharashtra.
All industries were located near
about Bombay, All people wanted to
have the advantage of having indus-
tries only in Bombay city. There was
no dispersal of industries in Maratha-
wada and Vidarbha areas. Therefore,
there was concentration of industries
in Bombay cily and near about in
the Pune and Thane districts. The
result was that there has been a
huge |backlog in every sphere of
development in Vidarbha in the vital
flelds of industry, irrigation, mineral
development, roads and education.

Mr, Bhandare was speaking about
Chandrapur. We have got the highest
water potential -43 per cent. We have
got the highest number of minerals

in the Vidarbha area, like coaj and

manganese, but they are not exploit.
ed, Nearly 65 per cent of manganese
comes from our area, and we have
got the biggest coal belt. But all these
aregs aie unexploited ind no jndus-
tries are based on these minerals.
On the other hand, there is one com-
pany, Manganese Ore (India) Limited
which is being run by the Govern-
ment of India and it is having a loss
of Rs. 2.5 crores. And no industries
are based on this, Therefore, the
planning process was unsuccessful.

After 1974 they started district
level planning, but then, in district
planning also funds could not be
given for irrigation and other pur-
poses. The net result is that the
total irrigation position of Maharash-
tra is 9.1 per cent while in Marath-
wada and Vidarbha areas it is only
3 to 4 per cent. About the position
in other fields like roads, irrigation

and the rest of
Maharashtra

ang industries, 1T will just point out
in a minute before I conclude my
sbmissions on this point.

I have already staled that there
is concentration of industries, The
Government never shifted to Nagpur.
Assembly sessions were held only
for eight to 10 days. The problems of
the Vidarbha area with regard to in.
dustry and other subjects were neg-
lected. The Maharashtra Govern-
ment’'s report for 1981 shows what
thq position of industrieg is. It states
that in Bombay city alone there are
48.90 per cent of industries of Maha.
rashtra State. Thane district has got
10.61 per cent and Pune district has got
9.39 per cent of the indsutries. In
the entire Marathwada area, indus-
tries are only 3.25 per cent, much
less than Pune and Thane districts—
apart from Bombay, In the Vidarbha
area it is 8.78 per cent. Employment
position is that 81 per cent of emp-
loyment is concentrated in Bombay
area and near about and 19 per cent
is dispersed over all the remaining
29 districts of Maharashira State.
About irrigation I have already
stated. Same is the position about
roads. Percentage of roads is the
lowest in Vidarbha area. There are
no village roads constructed Menday
is not spent on village roads. If you
compare the figures of different
areas, road per lakh of population in
Western Maharashtra is 347 and
Vidarbha is only 217. The road length
per 100 sq. km. is 58 in Western
Maharashtra and 26 in Vidarbha
area, That is the position. The cate.
gory of roads is fine. The road con-
struction of the highways and medium
district roads is 90 per cent in Bom-
bay region and 94 per cent in the
Pune region. Village roads and other
roads in my area are only 43 per cent
and 44 per cent. But there it is just
double, This shows not only the lop.
sided development but ‘the attitude
which the planners had taken in
Maharashtra, which has resulted in
great fegional imbalances. And if
this is the position and if the people
after 25 years have asked for Vidarbha
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Development Board under article
371 ,the Government does not give it.
The're is no alternative now left to
the people. They have lost all con.
fidence in the planning process of the
Maharashtra State, The district level
has failed, The State level has failed,
Therefore, in their wisdom Parlia-
ment and the Constitution said, the
regional planning was the only
remedy for backward areas, and that
they should be taken as units.

And with this position, on 21st
December, 1982 trade unions thought
‘that they have got social obligations
towards the State, They met together
on the initiative of Rashtriya Mazdoor
Congress Maharashtra Branch., The
Vidarbha Vikas Mandal Sangarsha
Samiti was formed. It held different
copferences in different places, It
submitted a memorandum signed by
thousands  of citizens from the
Vidarbha area to the President of
India on 10-3-84. He referred it to
the Home Ministry for a decision.

THE  VICE.CHAIRMAN
PAWAN KUMAR BANSAL):
conclude,

(SHRI
Please

SHRI S. W. DHABE: 1 am finish-
ing, Just last.

The question came before this
House, On 3-5-84 the question was
asked by Mrs., Roda Mistry and Mr,
Kalmadi. The question Was discussed
at length, and the question was sim-
ple. It asked:

“whether it is la gact that the
Vidarbha Vikas Mandal Sangarsha
Samiti had submitted a meémoran-
dum to Government some time in

" March, 1984 for setting up Vidarbha
Development Board wunder article
371 of the Constitution; and

) (b) if go, what are the details
thereof and the decision taken
thereon?”

Representatives from all sides, Miss
Sdroj Khaparde, then Dr. Najma
Heptullah and all others supported

s e vy srA WYV WU Jl*
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the demand and demanded that the
Government must give a time.scheule
by which it would be done. Mr. P C.
Sethi was the Home Minister at that
time. My supplementary on that day °
was; :

“May 1 konw whether before the
time-limit of 31-41984 Vidarbha
Development Board will be consti-
tuted and the demand of the
Vidarbha people met?”

This was discussed on the 3rd of
May,

1 want to read this paragraph and
conclude, Sir. Shri P, C Sethi said:

“The honourable Shri Dhabe also
raised this mattey in 1983. He had
written 3 letter to the honourable
President and the honourable
Prime Minister. As far as Vidarbha
is concerned, it is not correct to say
that there are ngo industries. There
are industries practically in every
district. As far as the question of
the development board is concern-
ed, we have all sympathy and we
want to constitute it. But we want
not do it Without obtaining the
views of the Maharashtra Govern.
ment, We cannot override them.”

In view of this assurance which was
given in thi. House, 3 reference was
made to the Maharashtra Government
already by the Home Minister after
4-5.84. After obtaining the views of
the Maharashtra Govelrnment on
26-7-84, even today the Government
is sitting tight and not giving the
Development Board and fulfilling the
aspirations of the people. Before
I conclude, [ want to warn the
Government that they should not
play with the sentiments of the
people of Vidarbha and Marathwada.
Regional imbalance is a  problem
concerning all States and unless
there is a balanced and egqual econo-
mic development, there is no future
for our democracy and therefore, if
the questions are to be delayed like
this, I do not find anything will come
out of our efforts, - .
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THE WVICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): WMr.
Dhabe, you have taken half an hour.
Please conclude.

SHRI S. W, DHABE: Sir, I am
finishing. 1 only want to quote what
our Home Minister has said in Nag-
pur. We have tal] talk of emotional
involvement. Emotional involvement
is not going to solvie the question,
So, I am surprised to find a big lec-
ture given by the Home Minister
at Nagpur to the people of Nagpur
on 2nd November, 1985. He was feli-
citated alongwith Shri P. V. Nara.
simha Rao by some of his friends, In
his phlrase, while giving history of
Maharashtra formation and Marathi
speaking people, he said:

“We recall our efforts when we
sat at this place before the Te-
organisation of States. The need of
the hour iz to serve and protect the
sentiments expressed in those days.
It, will help solve' several prob.
lems including development of our
Nagpur and appealed to people to
have emontional involvement.”

Sir, mere words are not going to
solve any question, Mere appeal to
people have no meaning, Development
i the urgency and people are as-
piring for development. I therefore,
support the resolution and appeal to
the Hon'ble State Minister for Home
Affairs to convey our strong feelings
to the Home Minister and he should
himself come and ‘reply to the debate.
Thank you Sir.

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Mr. Vice.
Chairman, Sir. 1 am thankful to you
for giving me an opportunity to speak
on this subject for my region. As
Dr. Bapu Kaldate ang myself come
from the same region, we are facing
this problem for the last 39 years and
from the time of the formation of
Maharashtra, our first djstinguished
Chief Minister, Mr. Y. B. Chavan had
given the assurance to the people of
Maharashtra that there won’t be any
regional imbalance in respect of deve-
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lopment, My friend Dr. Bapu Kal-
date has mentioned the historical
background of this resolutjon. He
has also said about the social impli-
cations. My friend, Mr. Bhandare,
hag cited the legal aspects of this and
my friend, Mr. Dhabe has warned the
Government about the sentiments of

the people but I look towards this
problem from gz different angle. Mr.
Vice-Chairman. Sir, as Mahatma

Gandhi had said that every tear from
the eyeg of the poor people should
be removed, then and only then India
will emerge as a stronger democcratic
country in this world, So from that
point of view, it is not the question
of Marathwada or Vidharba alone, it
is the question of all backward re-
gions of this country. Now, thig is a
symbolic representation througp this
resolution that when the Government
hag given the assurance in the consti-
tutional ways, then, it must be ful-
filled. That is the demand of the
people of Marathwada and Vidarbha
and the rest of the part of Maharash~
tra. Sir, before I come to my region
and Maharashtra. T would like to
highlight some of the important ques-
tions of this country. Sir, I have also
introduced this Bill, a non-official Bill
for the amendment of Article 371(2)
about an year ago and it may come
for discussion after one year or so
because so many Bills are pending.
It is an urge of the common man of
Marathwada, Vidharba, and the poor
man of Maharashtra and the rest of
the country, that he must be partici-
pant in the rrocess of development
and he must be - henefited.
ed. T do not mean that we have not
done anvthing 5o far. I am very
proud that India is such a country
which has wmade fantastic progress,
fantastic development in all fields—
In agriculture, in industry in sclence
and technology and rural develop-
ment. Progresg is going on. We are
spending crores and crores of rupees
on development programmes. But
even then, the imbalances are remain-
ing the same. That is because it is
a question of “haves” ang “have-
nots”. Those who are more clever,
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. those who are developed, are ex-
tracting more money through different
gschemeg from the banks. And those
who are poor, those who are not
developed, do not know the procedure
as to how to approach the different
authorities anq how to get money.

I we take the picture ot the entire
country as to how much we have
gone ahead, in non-agricultural en-
terprises. the number of medium and
large projects js 10,033 in rural areas
and 7,077 in urban areas. The total
number of medium and large projects
is 17,110. ‘That is a fantastic achieve-
ment. In agricultural enterprises, we
have installed 1,298 projects in rural
areas and 195 in urban areas. The
tota] ig 1,493. The total number of
industries in rural areas is 11,331 and
in urban areas, 7,272, which comes to
an overall total of 18,603. That means,
45 per cent of the total number of
industries have been installed in
urban areas and 49 per cent of the
industries have been installed in
rural areas. That means, there ig an
imbalance. When 70 per cent of the
population is living in rural areas,
only 49 per cent of the industries are
there. Only 30 per cent of the popu-
lation live in urban areas, but 45 per
cent of the industries are there.

Sir, the total number of small-scale
industries in thig country is 5.95.679.
To Unstarreqd Question No. 1763 in the
Rajya Sabha on the 12th August 1985,
the Minister replied that of the total
number of 513 sick units in the case
of large industries. Maharashtry was
having 100. West Bengal was having
114 at the end of June 1984, The
total number of medium-scale sick
unite at the end of June 1984 was
1.437. The total number of gmall-
seale gick units in this country is
78 363. and Maharashtra's chares is
7.088. That means. 10 per cent of the
sick units are in Maharashtra. Tamil
Nadu hag the highest number. it is
18055 and West Bengal! which 1is
second, hag 14.165.

Sir. according to the information
available from the Reserve Bank of
India, the monev invested in sick
units i Rs. 2,113 crores in large in-
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dustries, Rs. 373 crores in medium
industries and Rs. 788 crores in small-
scale industries. The total money
invested in these sick unitg in the
country is about Rs. 3,274 crores.

In this country we have got a sur-
vey about industrially backward
districts. There are 169 districts
which have one or more minor or
major or medium type of industry.
In 91 districts, there is no industry at
all. In Maharashtra. there is only
one such district which wag identified;
it ig Garh Chiroli. That is Chandra-
pur has been divided into two dist-
riets. It js a very large area, equiva-
lent to four districts in other places.
So Garh Chirolj has been identified
in Maharashtra. If you Ileave out
Bombay, Pune, Thane, Nasik, Aurang-
abad and a few industrial units at
Nagpur, several areag of Maharashtra
are just like Bihar. There is no
difference actually. There are only
some cooperative spinning mills—20
cooperative spinning mills—and some
cooperative sugar units. Most of the
sick cooperative sugar units which are
there in Vidarbha and Marathwada
because they have been formulated
at a later stage, the cost of their in-
stallation hag gone up very high and
the mills have run into losses. The
same is the case with Saurashtra. as
far as amendment to 371 ig concern-
ed—same with Marathwada, Vidarbha
and Kutch and Saurashtra area in
Gujarat. Like Kutch-Saurashtra T am
sure, there are areas in States like
Jammu and Kashmir and Orissa
where there are no industries. Now
the point is those people who are the
have-nots, they must be given eco-
nomie justice. For the information
of the House I may give the follow-
ing ficures: The total cloth produced
ig 11.600 million metres. Guijarat is
first producing 1.294 million metres.
Maharashira stands second producing
1,084 million metres of textiles. Just
today we have had a Ca'ling-Atten-
tion on textiles. Handlooms and
powerloomg are badly affected by the
new textile policy. Though 1 have
categorically suoported the new tex-
tile policy. T have at the same time
said that under any cirecumstances
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handlooms and powerlooms should
not be ailowed to sutfer. You can
import artuicial hbre. You can give
artificial fibre to mills., 'L'ne conces-
sions which have been given to mulls
are recovered irom handiooms and
poweriooms, The quantum of cloth
trom handloomg is 30 per cent of the
total cloth of the country; 31 per cent
comes from the mill sector and 39 per
cent from powerlooms. I did not
participate in the Calling-Attention
today but I would like to take this
opporivnity to state that §0 per cent
of handlooms ang powerlooms of
Maharashtra have been completely
closed down. I do not understand
what the strategy behing it is. Be-
cause of the heavy duty on the hand-
made cloth, millsy are having the
upper hand. Millg are more capable,
they can get the artificial fibre, they
can manufacture as much cloth as
they want, they will be big competi-
tors in the market and naturally the
poor people engaged in handloom and
powerloom sector automatically suffer
and more people will go below the
poverty line. That is what I fear.
For the past twentyfive years since
itg formatjon, Maharashtra has made
a great contribution to the progress
of the country. I am proud of my
State. I am not giving these statis-
tics with a view to demanding some-
thing more from the Centre. But I
do want to highlight the great contri-
bhution Maharashtra has made to the
economic development of this coun-
trv. 1 am proud of Bombay because
Romhay contrihutes ahout 32 per cent
of the total national revenue. BRom-
bay is the commercial capital of Tndia.
Tn thig House T have fought for Bom-
bhay. Yn the Seventh Plan we have
made an allocation of only Rs. &0
crores for Romhay whereas the allo-
cation made for Delhi is Rs. 1000
crores. T do not mean to say that
Delhi should not he given more. Telhi
is the capital of our countrv. Telhi
i« the pride of the countrv. At the
same time. Bombav should not he
itnored. TRomhav i« the commercial
capital of this country, Tn Bombay

and the rest of
Maharashtra

thele ate 2V 1akn peop.e  uving  in
siulns  ang Ruuaeunts.  Lhey av not
Ldve eVed 1UXiV souns.  Luc pludicla
1S very sellous.  we lave w View
tne p.oblemn rrom & nunauitarian
angle, in 1Yo6i-vbd there were d¢ios
reglstered tactoties In Manarashira;
1N 1Y62-08 e number nas gone up
10 2,342, There 15 a remarkapie iu-
dustrial growth in Manarasntra of
231 per cent, including large and me-
dium ndustries whicn number 1874
providing employment to 16 lakh
people, with a total value of Rs. 11,650
crores, Small-zcale industries occupy
a very important position in Maha-
rashtra employing about 140 lakh
peopie. The income from the domes-
tic production in 1982-83 was Rs.
16,273 crores. And, Sir, it is a 34
per cent rise over the previous year.
It was Rs. 15.741 crores, As regards
the national income, I would like to
say that in 1982-83, it wag Rs. 1,34,066
crores and the income of the Maha-
rashtra State alone wag Rs. 16,272
crores. So, while the per capita in-
come in the country as a whole 1s
Rs. 1,809. in Maharashtrag it is Rs.
2,525, and that is why I am proud of
Maharasrtra. We get these facts
while going through the figures. But,
when you look at the realities, you
get g different picture. Yoy will find
that all this economic development is
due to the major and minor indus-
tries in Bombay, to the trade in Bom-
bay and to the commerce in Bombay.
That is the only geason. If you come
to the rest of the Maharashtra State,
you will find a different picture.
Textiles occupied the first position
earlier. Now it hag come to the
second position in the country.
Twenty-two per cent of the total
employment in Maharashtra js in the
textile industry. For the Bombay,
Pune and Thane districts, we have a
figure of Rs. 1634 crores as against
Rs. 158 croreg for the rest of the
State! So, vou can easily understand
that for the three districts of Bombay,
Pune and Thane we have given
Rs. 1.634 crores Por industrial deve-
lopment whereas for the rest of Maha
rashtra we have given
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only Rs. 156 crores. In 1962, out of
a total factory employment of 8,10,297
people in the State. 565,682 were in
Bombay alone. It means ghat 70 per
cent of the total labour of Maharash-
tra is in Bombay and the rest of
Maharashtra is barren and ig ag bar-
ren as Bihar and U.P.

Now, take the expenditure by the
Maharashtra Industrial Development
Corporation. The Government of
Maharashtra started this Corporation
for the planned growth and develop-
ment of all the parts of the State.
From the expenditure incurreq by
this Corporation, you will find, Sir—
the figures are ag on 31st March 1983
—that in Konken region, the per
capita expenditwre by MIDC is
Rs. 5030 P, in Western Maharashtra,
Rs. 1294 in Marathwada region.
Rs, 741 and in the Vidarbha region,
Rs. 6.96. This is the per capita ex-
penditure by the MIDC for these re-
gions whereas the figure for Maha-
rashtra is Rs. 15.15. So, out of that,
Vidarbha has got only seven rupees
and Marathwada has got only a share
of 7% rupees! So, this is the injustjce
that has been done to these regions.

Now, Sir, I am coming to the fact-
finding Committee which was appoint-
‘ed@ under the chairmanszhip of Shri
V. N. Dandekar. the renowned eco-
nomist of this country. But this re-
nowned economist is a deceptive per-
son in this country! I say this
because the facts which he has tried
to find out are not facts at all. For
continuously two days I was carefully
going through the Report of this Com-
mittee and I was wondering how
these intellectuals want to deceive
the people, because their attitude is
that there should be only urban deve-
lopment and not Tural development.
They do not suide our administrators
and the politiciang properly. They
always want that the rural people,
the villagers, should hecome poorer
and the urban people should become
richer. This is the zuidance that we
get from such economists. T am very
sorry to state this in this House be-
cause T have gone throueh the Revort
and T am coming to thic conclusion
now, Has this fact-finding Com-
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mittee got the real fact? It has come-
pletely avoided what the indusirial
infrastructure was already there in
Bombay, Pune, Thane, Nasik, Aurang-
abad and Nagpur.

SHRI S. W. DHABE: In the private
sector.

SHRI VITHALRAO MADHAVRAQ
JADHAV: Both in the private sector
and also in the public sector. They
have not taken into account the
small-scale industries which already
exist there before submijtting this Re~
port. You know. in Bombay alone—
I have not got the exact figures; but
I have stated while speaking on the
Finance Bill or during the Budget
discussion—the revenue through Cus-
tomg duty is more than about three
thousand crores. You can very well
understang the magnitude of the in-
dustrial infrastructure present in
Bombay. The rest of Maharashtra is
unable to give even Rs. 100 crores.

Secondly, this fact finding commit-
tee did riot take into account what is
the trade going on in Bombay. Thir-
dly, the fact-finding committee did
not take into account what is the
commerce going on in Poona, Bom-
bay, Thane, Aurangabad and cther
places. Whatever infrastructure was
there has not been taken into account
by the fact finding committee. There
is, as Mr. Bapu Xaldate has said,
6000 kms. railway line in Mahara-
shira, and out of that 400 kms. meire
gauge in Marathwada and 50 kmes.
broad gauge in Marathwada. W-
darbha is comparatively better. I do
not know. But the fact finding eom-
mittee has never taken that into ae-
count that Marathwada is backward
in respect of railways. This fact fihd-
ding committee has not taken into
account what is the length of national
highways in Marathwada, Vidartha
and Western Maharashtra, Whai is
the position in Bombay? I was once
reading a report in a news paper that
Delhi has got 8 metres of road iJor
every person and Bombay has .8 .
metres road for every person. Thig
is the comparison between Delhi and
Bombay. What about the resi of
Maharashtra? It ic I think .608
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metres. This not a criitcism of any-
body. It is a question of what are
the deficiencies which we have and
what is to be done for our country.
That is the important {hing. The facl
finding comniittée gave fantastic re-
sults.

1 have got a complete chari, but I
will not go through the whole chart,
because the time is very short and
you are also annoyed that I am tak-
ing so much time. But I will take
only five minuies.

You will come to know that in
Marathwada, Poona is the most mo-
dernised district in Maharashtra. So
what ig the backlog of Poona. Poona
has also a backlog, You will wonder,
because Poona City has a number
of iIndustries. Ten per cent of the
total industries in Maharashtra are in
Poona. But it has got a backlog of
Rs. 123.95 crores. Sir, another thing
I will tell you. Nasik is also the
most industrially forward district. But
the fact finding committee has given
the report. It has got a backlog of
Rs. 115.727 crores. Backlog of Nasik?
Woadertul. Sir, just now I was men-
tioning about the industrial belt in
Thane., They have also got g hack-
log of Rs. 90.447 crores,

AN HON. MEMBER: The whole of
Maharashtra is backward.

SHR1 VITHALRAO MADHAVRAO
JADHAYV: Yes. That already he has
given. He has not given what is the
present position. He has given about
other districts what is not there, what
iz not in the rural areas. He just cal-
culated the rural backwardness of
. Thane district. But he did not cal-
culate ‘what is the urban progress of
Thane district—like this.

Sir, you will wonder, in Parbhani
in Marathwada region the backlog is
Bs. 17486 crores. In respect of Beed
it is 148.089 crores In Nanded, the
districy from which I come—in Nan-
ded there are industries—_there is a
backlog of Rs. 80 crores. In Asmana-
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bad it is Rs. 204 crores. Leave Chan-
drapore. There is the thermal power
station, no other industries. I would
ask my friend what major industries
are there. There is thermal power
station because there -is tremendous
coal. What is to be done with that
coal. And that power is coming from
Maharashtra, Madhya Pradesh and
power has come to Gujarat, We can-
not take Chandrapore as having good
infrastructure of indusiries. It has a
backlog of Rs. 303 crores. Sir, ac-
tually he has given the backlog of
western Maharashtra as Rs. 884.05 cro-
res, which is most forward. He has
given the backlog of Bombay, that is,
the Konkon region, as Rs. 295 crores.
He has given the backlog of Marath.
wada as Rs. 750 crores. The backlog
of Western Maharashtra  having
Poona. Nasik and so many in-
dustrial units, ig much higher than
the backlog of Marathwada. Sir Vi-
darbha has got a backlog of Rs. 1246
crores, Backlog is there. Second thing

is what is the per capita expenditure
in agriculture, industry, irrigation,
education, culturc and other nclds
Scondly, Sir what is the per capita
investment in industries and what is
the per capita income from industries,
agriculture, ete? Now, the difference
of these two, ie, difference in earning
and expenditure is the difference
between haveg and have-nots. That is
the backlog given by Mr. Dandekar.
He also misguides the politciang and
administrators (Time bell rings)
Let me speak about agriculture, It
is my subject. According to the 1981
census, 64.97 per cent population lives
in the rural areas in Maharashtra, I
will not go into details. But I will
tell you one thing. In 1970.71, our
food production was 5 million tonnes.
In the year 1982-83, our food produc-
tion has gone up to 11 million tonnes.
Maharashtra has made a lot of pro-
gress in agriculiure. We do not have
much irrigation potential. I Thave
also got the total irrigation figures
with me. I will not go into deatils.
42 projects in Maharashtra are lying
with the Centre for want of clearance.
What is the total irrigation available
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in Maharashtra? It is only 11.33 per
cent. With the 11.89 per cent of total
irrigation available with Maharashtra,
it has increased the food production
to double. It is a fantastic achicve-
ment. We produce 40 per cent of
national sugar., What is the area un-
der sugarcane production? Only 1.57
percent of the total land available
is under sugarcane cultivation. We
produce about 32 or 33 per cent of
cotton. Only 11 per cent of the total
land is under cotton cultivation. It
is because our farmers in Maharashtra
are very brave and hard-working.
They always go in for new methods
and technological developents. But
corruption is an important factor.
Even at the Centre, a lot of money
is being spent in the name of drought
and floods and we have spent crores
of rupees. The engineers and over-
seers have constructed their bunga-
lows. You will find all the black mo-
ney there. I will count the number
of bungalows and [ will tell you the
cost of bungalows. I will tell you how
much of black money is there even
in small towns. 1 congratulate our
Prime Minister. He has rightly said.”

gw wezrae #1 faR'ad w19 )

Mr. S. B. Chavan comes from my
places, He is the Home Minister. 1
am an ordinary Member of Parlia-
ment. 1 do not want to become the
Home Minister. The reason for my
given his name 1s thig, There was a
discussion in 1971_in Maharashtra that
Vidarbha and Marathwada should e
economically developed. We have
the Marathwada Kriti Samiti. I was
the President of that Samiti. At that
time, Shri Shankarrac Chavan was
the senior Minister in Maharashtra.
We had prepared a memorandum
about the development needs of Ma-
rathwada. It was stated in Item No.
16 that a statutory board should be
appointed for the development of
Marathwada and Vidarbha. He had
directed us to do like that. I submit-
ted the Memorandum to Mrs. Indirh
Gandhi. Later on, he changed his
statement. He said that the statutory
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hoard would not solve our problem.
I do not understand it. (Time bell
rings) our people are going mad after
this Bhagwan Rajneesh and Satya
Sai Baba. These people are having
crores of rupees. I do not know
where Satya Sai Baba has gone. I
will give you an example of Satya
Sai Baba. Two Ministers and one P.A.
went to him.

fcq guSAEl 7 UF fAAfEE ) oAl
9% Tar WY gAY faWET @ 6@
Fr Ay & Afyw adrd dio To
# Al faqra 7 fgar | @8 @
AT @ dia D fewe oA &
g & meg wrdar A AW
¥ A1 ¥ f@aE g 1§ avIEnAR
# faars g

I request that in a secular country we
should not go to these mad cats who
pretend as if they directly came from
heaven. They have not come from
heaven.

Jqawmsaw (s gaw HEI
aad) : AW 35 AT Fgr 7 Al
Ty fwesh fHaT 97 0

To A HAWF : AT T X
Ar3 & A g
SHRI VITHALRAO MADHAVRAO
JADHAYV: Sir, what I would like to
say is that now infrastructure must
to built up in the rural arcas. In this
connection I would ke to say that
what the factfiinding committee has
calculated about the backlog is totally
false, A committee of all the concer-
ned politicians, social workers and
economists who are not in Govern-
ment service or under any pressure.
they must be appointed by the Go-
vernment of India and really the facts
about the backlog should be found
out.

Secondly, in regard to the railway
lines I have categorically, stated in this
House that Manmad-Mutkhed-Adila-
bad meter-gauge line should be
converted into broadguage. Last year
Rs. 1000 was provided for this pro-
joot. That wrae i+ wAll  tola aicht
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thousand years to compleic. For the
coming year more provision should be
made for this conversion project of
Manmad-Mutkhed-Adilabag so that
people do not suffer. In regard to
national highways fifty kilometres are
in Marathwada. I have already said
so many times in this House that bet-
ween Kolhapur to Nagpur and Nasik
to Nirmal-Hyderabad two or three
new national highways must be built.

We do not have any aerodromes.
" 'There is only one temporary acrodro-
me in Auraligabad where only a small
boeing can land for some time. We
must have aerodromes at Nanded,
Aurangabad und Osmanabad. We
must have three full-filedged aero-
dromes and air gervices 10 every dis-
trict. There should also be at least
one public sectoy unit in every  dis-
triet. (Time bell rings). There should
be agro industries and feriliser plants
based upon the gas from Bombay High
which I have demanded so many times
in this House. From the Bombay High
gas one project must be started in

Marathwada and one in Vidarbha.
" (Time bell rings). Sir, I am conclu-
ding within half a minute.

Then proposals about all the sugar
factories lying with the Central Go-
. .vernment, they must be cleared and

so also the proposals about spinning

mills. There should be development
of fisheries, forests and indusiries on
scientific lines and for that purpose
statutory boards must be established

as early as possible about which a

constitutional promise has been given
_to the backward people of Marath-

wada.

Sir, with these few lines T support
my friend’s Resolution and thank you
very much for giving to me the oppor-
tunity to speak for a long time.

SHRI KISHORE MEHTA (Guja-
rat): Mr. Vice-Chairman Sir, I sup-
vort thig Resolution. This Constitution
of India provides special development
hoards for six regions only, three in
Maharashtra and three in Gujarat. I
am coming from the remotest part of
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India, ie., from Kutch in Gujarat.
Kutch is situated a1 the extreme and
of the west-coast of India. Its area
is one-fourth of the whole Gujarat
State. Ils population is one million.’
It is chronically drought-prone area
and there is no perennial river, Half
of Kutch is desert and remaining half
is sparingly populated. I hag to facer
repeated conditions of scarcity and
famine. This year is the third suc-
cessive year of famine. Before inde-
Pendence it was just & backward
princely States. It was saig that if
You want to see India 200 years back,
you should go 0 Kutch. Realising
this backwardnesg of this region. after
independence our leaders decided to
keep it undey the Centre ag Part ‘C”
State and thus it was not merged with
any neighbouring area. Sir, it was
supposeéd to be kept under Centre at
least for the duration of tne First Five
Year Plan so that it may be develop-
ed to the level of the neighbouring
area,
line compared to other districts of
India. Pandit Jawaharlal Nehry was
a visionary person with a scientific
outlook for the development of India
and he selected Kandla a8 the first
major port to be built after Indepen-
dence to replace Xarachi and laid
the foundation in 1953. In the first
Plan, the development of Ku‘ch had
gathered speed under the Centre. The
first Plan allocation was Rs. 3 crores:.
and just to accelerate the speed of
development, it wag granted about
Rs. 8 crores in the Second Five Year
Plan. Unfortunately, it was merged
with a bigger bilingual Bombay Stale
in 1956. But the allocation of funds
from the Cenire remained unchanged,
So the speed of development process
increased. But most .unfortunately in
1960 it had to be merged with Guja-
rat which was itself a deficit State,
without any financial guarantee from
the Centre and the neglect of the de-
velopment of Kutch started. The fact
remaing that in ihe subsequent plans,
the allocation wag just the half of
what was made in the second plan.
In the Third Plan, the allocation was

Kutch has the longest coast~ .
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about Rs. 4 crores. Same was the
«condition in the Fourth and the Fifth
Plans. The period of 1960—70 was
the worst decade for Kutch. There
were 8 sucCessive famines in these 10
years. Kutch accepted merger with
Gujarat and asked for protection of
its development process. Sir, not a
single medium size dam was cons-
tructed in this, decade and there is
not a single site for a major dam. It
faced the ill-effects of scarcity and
famine, Kutch shouted against this
willful neglect, Only in 1964 at last
a high-powered committee was ap-
pointed io prepare a master plan for
the development of Kuich. Kutch
was always asking for a develop-
ment Board under article 371(2) of
the Constitution of India. This demand
was supported py this high-powered
committee in its report; but to this
day, no a single recommendation of
this committee i implemented. Ai last
in 1975. Shrimati Indiraji the then
Prime Minister of India, Promised
Kutch that after the Assembly elec-
tions of 1975. Xufch will be given
its development board. Gujarat under
article 871(2) of the Constitution.
Congress contested Assembly elec-
tions on that point and won four
out of six seats. Subsequently in
1976, it was declared in Rajya Sabha
by Shrj Om Mehta the then Minister
of Sate for Home Affairs, and in
the Lok Sabhy by Shri Brahmananda
Reddy, the then Home Minister that
development board under article
371(2) of the Constitution for Kutch
in Gujarat to be constituted, and in
1977, the Vice President of India
acting as President of India had
jssued ap order in this regard. But
in 1978, when Janata Party wag rul-
ing the then Home Minster of India
for taking political revenge against
Shrimati Indiraji recommended to
the President of India to repeal that
order and got it repealed. Again in
1980-81, during Parliamentary and
Assembly elections, grant of develop-
ment board for Kutch under article
371(2) of the Constitution, was an-

-~
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hounced in local election manifesto
of the Congresg Party and Congress
won all the seats.

I conclude by submitting that the
matter is already recommended by
the Gujarat Government to the
Home Ministry in 1982. 1. hags been
pending till then, I request the Cen-
tral Government to take it into
active consideration and recommend
it to the President of India for issu-
ing an order for setting up the deve-
lopment board for Kutch in Gujarat
State under article 371(2) of the
Constitution.

Lastly, I request this august House
to pass this Resolution unanimously
and also request the Government to
implement fully article 371 (2) of
the Constitution of India.

Thank you,

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): Shri
S. N. Deshmukh. You have only ten
minutes, The discussion on this Re-
solution will continue on the gth. It is
up to you. You can finish your speech
today itself,

SHRI SHANKARRAO NARAYAN-
RAO DESHMUKH (Maharashtra):
Mr. Vice-Chairman, Sir, I am very
happy that I could get an opportuni-
ty to explain my views on the sub.
ject Sir. his article, 371(2), is a special
article introduced intp the Con-
stitution somewhere around 1958,
The source of this special develop-
ment board is the States ‘Reorgani-
sation Act, 1956. Due to the reorgan-
isation of States certain parts were
amalgamated into Maharashtra, Some
parts of old C.P. Berar, some parts
of Hyderabed state, some parts ot
Mysore State and the State of Maha-
rashtra came into existence in 1956.
In order to facilitate the growth of
the State, certain amendments in the
Constitution were perforce required.
You will see that the wording of this
article is altogether diferent fror
the rest of the articles, I would Jike
to draw the attention of the hon.

330
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Minister, through you, to this word-
ing included in this article, article
371(2) which says: :
“Notwithstanding anything in
.. the Constitution, the President may

Sl '_ by order, with respect to the State

of Maharashtra or Gujarat pro-

vide for any special responsibility’

of the Governor... ”
. The Governor has so nany respon-
sibiJities to execute. He is burdened

* with so many other responsibilities

to shoulder. But this is a special re-
sponsibilty, Thorughout the Constitu
1i6n you will never find such a word-
nig. Therefore. this hag got a special
force acertain force Special respon-
sibility for what? For the following
reasons. I will not take much of
_your time. These are the purposes.
Equitable distribution of funds,
equitable facility for technical educ-
ation for vocational .raining, for
empolyment in services. To whom?
To the people to the region, of
Vidarbha and Marathwada. I would
like to draw your attention to sub-
clause (a) ‘establishment of separate
develorment boards' The boards are
separate for Vidarbha and Marath-
wada and the rest of Maharashtra.
Vidarbha will have one board. Mara-
thwada will have another board and
the rest Maharashtra wiul have a
third board. or, as the case may be,
Ssurashira Kuteh and the rest of
. Gujarat. There is also a provision
that a report on the working of cach
of these boards will be placed each
- year before the statc Legislative
Assembly. This is very clear. There
should be threz boards for the pur-
poses mentioned in sub-clauses ®
and (¢) and a report on the working
of eacE of these boards should be plac-
ed before the State Legislative
Assembly. This is a special respon-
sibility. Thiy is a special responsi-
bility of the Governor. When it is
breught to the notice of this august
House and to the President of Indie,
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that such a necessity has arisen, not
today but during the last 23 years,
it becomes necesary it is incumbent
upon the Government of India to
see that this is executed as early &as
possible. This ig a statutory thing. And
it is nof_only a statutory but speciel
staltory hing as mentoined in article
371(2) Therefore, I would like to
submit tHat in viéw of all these things
and looking to the past history it
has become very necessary to im-
plement this resolution according to
law. I would request the hon. Minie
ter to see what the impediments and
constrants are in for thing separate
development boards. Are there any
financiar or administrative constrain-
ts? Are there any constitutiona) con-
straints? If so, please bring them to
the notice of this House so that the
Member may find the way out. But
to the best of my knowledge, as far
as I <an see, due to this wording
‘special 1esponsibility of the Governar
if he is directed’, I think there should
be no difficulty in forming the board
citNer of the officialg or of the mon-
officials as the case may be. I will
nat dazzle the House with the stati-
stical figures. They are many times
correct and many times entirely
wrong, take the figures of tree p}ant-
ing or family planning  operations,
The figures given are one crore of one
lakh and all that, There are not on€
lakh frees planted. So, I do not be-
lieve the statistical figures. But I
can very ‘well say, it is obvious and
evident on the face of it that Marath-
wada and Vidarbha are the back-
ward regions, No telescope is requir-
ed to see the Sun or the Moon,

SHRI S. W. DHABE: The Home
Minister doeg not see it.

SHRI SHANKARRAO NARAYAN-
RAO DESHMUKH: Therefore, I sub-
mit ‘that the backwardness of
Vidarbha and Marathwada is so evi-
dent, so obvious as the Sun or the
Moon is. I do not know why this is
not peing done. When the highest
House of the State of Maharashtra
hag unanimously sealed, labelled that
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no, this is the demand of the State,
where is the difficulty? When shis
House, our august House  desires to
bring to the notice of the hon. Presi-
dent that this is the demand of this
region, where is the difficulty?

Now there is drought in whole of
Maharashtra practically, excluding
Bombay and Poona, I come #rom
Nasik where the rainfall is the high-
est, but thig year, at this time of the
yvear there is no water, There is
scarcity of water even for human
beings. After three to four months
the condition will be bad. Had there
been the regional boards as
contemplated under the Constitution,
certainly this question would have
been taken into considebation much
earlter and remedial  earlier. But
what happens now? Some committees
just survey the places and arrive at
certain conclusions which are never
practicable, Field work, grassroot
work ‘is one thing and table work is
another thing. We are working in the
same area, we see the difficulties and,
they say, yes, some tankers will be
sent for the water. For the last two
years we are experiencing  these
difficulties, Had there been this
board, they would have found out
some way to tackle these problems.
(Time Bell rings). 1 will take some
more time.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): You
may continuous next time, Mr. Desh-
mukh, you Will continue on 6th
Decembetr. Now Mr, P. A. Sangma
will make a statement.

—_—

STATEMENT BY MINISTER

The incidenmt of Gas leakage near new
Ashok Nagar, Delhi on the night of 21
November, 1985

THE MINISTER OF STATE IN THE
DEPARTMENT OF STATES (SHR] P. A.
SANGMA): Mr. Vice-Chairman, Sir,
at 9.15 P.M. yesterday, 2ist’ November,
1985 Fast District Police received an in-
formation that some gas was leaking in
the area near Ashok Nagar Bengali Co-
Jony under Police Station, Kalyanpuri on
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the border of NOIDA and the residests
of the area were agitated.

SHO Kalyanpuri reached the spot by
about 9.20 P.M. Two gas cylinders each
about 4 to § fcet long were found on the
edge of the water near the Hindon cut ca-
nal at T, point. Both were leaking with &
pungent smell. The police party managed
to jettison one cylinedr into the  water
which was suspected to contain chlorine.
The other cylinder was heavy. The Fire
tenders were summoned immedjately and
they also arrived within 7-8 minutes, The
fice servicemen threw the remaining cyilis-
der into water.

ln the meantime one person aged about
50 years old was reported to have rum
away from the canal towards NOIDA and
collapsed on the road. He was later de-
clared dead. He was also identifie) =
Nilamani Biswas resident of a Jhuggi m
New Ashok Nagar. At about 10 P.M,, the
DCP (East District) reached the spot asd
took charge of the situation and immedis-
tely police strength was reinforced with
four more Inspectors and additional vehi-
cles deployed along with sufficient force.
Five parties were sent to comb the ares
for any casualty. In all 92 persons were
tuhen to the Primary Health Centre, NOI-
DA, all India Institute of Medical Scienoe,
LNJP Hospital and Hindu Rao Hospital.
Out of these, all bat 8 persons have been
discharged. These 8 persons are also re-
ported to be out of danger & progreesing.

A case FIR No. 495 dated 22-11-25 ujs
304A)337|278 TPC has been registered at
P.S. Kalyanpuri, Investipation is in pro-
gress.

The Lf. Governor and other senior offi-
cers reached the site op receiving the in-
formation. LG Delhi has announced an
ex-gratia payment of Rs. 5000|- to the
family of the deceased.

THE VICE-CHAIRMAN (SHRTI PA-
WAN KUMAR BANSAL): Before I call
upon hon. Members to ask for clarifica-
tions, I have to say that the hon, Minister
has to go to the Lok Sabha also to make
this statement. So they may be veory brief,
please.



